301 Papers laid

(3) The Indian Forest Service (Probation)
Amendment Rules, 1983 published in
Notification No. F.G.R. 556 in
Gazette of India dated the 30th July,
1983.

.

(4) The AIl India Services (Death-cum-
Retirement Benefits) Second Amend-
ment Rules, 1983 published in Notifi-
cation No. G.S.R. 557 in Gazette of
India dated the 30th July, 1983.

[Placed in Library. See No. 1 T-6879/83].

Notification under Central Excise Rules,
1944 and Central Excise (Eighth
Amendment) Rules, 1983

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY: 1 beg tolay on the
Table :

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
issued under the Central Excise Rules,
1944 :

(i) G.S.R. 607(E) published in
Gazette of India dated the 4th
August, 1983 together with an
explanatory memorandum regard-
ing withdrawal of the conces-
sional rates of excise duties for
cigarettes packed for retail sale
in packages containing more than
twenty cigarettes.

(i) G.S.R. 608(E) published in
Gazette of India dated the 4th
August, 1983 together with an
explanatory memorandum re-
garding denial of the concessional
rale of duty for cigarettes pro-
duced in a free trade zone. [Plac-
ed in Library. See No. LT-6880/
83].

(2) A copy of the Central Excise (Eighth
Amendment) Rules, 1983 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 621(E) in Gazette
of India dated the 9th August, 1983

SRAVANA 26, 1905 (S4K A)
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under sub-section (2) of section 38 of
the Central Excises and Salt Act,
1944, [Placed in Library. See Neo. LT-
6881/83].

12,15 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Sixty-third Report

SHRI T.R. SHAMANNA (Bangalore
South) : Sir, I present the Sixty-third Re-
port (Hindi and English versions) of the
Committee on Private Members’ Bills and
Resolutions).

——— e

(Unterruptions)

PROF. MADHU DANDAVATE (Raja-
pur) : I suggest that you hold over your
ruling. Let the Speaker give the ruling. Do
not intervene and do not intercept. At Jeast
keep the matter pending till the Speaker
comes...

MR. DEPUTY-SPEAKER : We go to
the next item. Calling Attention. Mr.
Satyendra Narain Sinha.

(Interruprions)**

MR. DEPUTY-SPEAKER : Do not
record anything without my permission.
Only Mr. Satyendra Narain Sinha. ] am
not permitting anybody else. Do not record
anything.

(Interruptions)**

MR. DEPUTY-SPEAKER : How canl
hear everybody at the same time 7 1 will
hear every one of you provided you all take
your seats. One by one I will call you. Let
us conduct the proceedings according to
rules. I am now calling Mr. Bagri. Only one

minute. I will call you one by one. I will:call
Mr. Ramavatar Shastri also.

(Interruptions)

**Not recorded.



